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city will lead to enhanced production in 
factories in the coming months. Thus, 
favourable factors combined with various 
steps taken by the Government are expected 
to increase the availability of essential 
commodities and help in keeping inflationary 
pressures under check. 

6. Government is keeping a continuous 
watch on the prices and availability of 
essential commodities. Certain measures to 
tighten up Supply Administration are about to 
be taken, alongwith some amendments in 
Essential Commodities Act. In this task, let us 
rise above party politics, and I appeal to all 
Hon'ble Members to cooperate with the 
Government in tackling the problem, of price 
rise with determination. 

1 A.M. 

MR. DEPUTY CHAIRMAN: Calling 
Attention will be taken up after lunch. Now, 
there is a message from the Lok Sabha. 

MESSAGE FROM THE LOK SABHA 

Parliamentary   Committee   to   review 
the rate of dividend payable by the 

Railway undertakings to the General 
Revenue 

SECRETARY-GENERAL: Sir, I have to 
report to the House the following message 
received from the Lok Sabha signed by the 
Secretary of the Lok Sabha: 

"I am directed to inform Rajya Sabha 
that Lok Sabha, at its sitting held on 
Monday, the 4th August, 1980, adopted the 
following resolution: — 

"That this House do recommend to Rajya 
Sabha to agree to associate 6 members 
from Rajya Sabha with the Parliamentary 
Committee to review the rate of dividend 
which is at present payable by the 
Railway"Undertaking to General Revenues 
as well as other ancillary matters in con-
nection with the Railway Finance vis-a-vis 
the General Finance and make 
recommendations thereon and to 
communicate the names of the members so 
appointed to this House." 

2. I am to request that the concurrence 
of Rajya Sabha in the said resolution, and 
also the names of the members of Rajya 
Sabha so appointed, may be communicated 
to this  House. 

3. A copy of Lok Sabha Bulletin—Part 
I, dated the 4th August, 1980, containing 
the resolution adopted by Lok Sabha on the 
4th August, 1980 regarding constitution of 
Parliamentary Committee is enclosed." 

 
The House then adjourned for lunch 

at four minutes past one of the clock. 

The House reassembled after lunch at five 
minutes past two of the clock Mr. Deputy 
Chairman in the Chair. 

CALLING ATTENTION TO A ATTER   
OF  URGENT  PUBLIC 

IMPORTANCE—   Contd. 

Rise in Prices of Essential Commodities —
Contd. 

SHRI   ARVIND    GANESH    KUL-
KARNI:  Sir, at the outset, I have to 
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thank myself because after travelling through 
rough weather for about 50 minutes, now we 
have come to the constructive part of today's 
business. So, we have to thank ourselves for 
this. 

Sir, I have gone through the statement of 
the Minister and I am one with him, 
particularly when he says in the last para: In 
this task let us rise above party politics and i 
appeal to all hon. Members to cooperate. 
Here, Sir, I am one with the sentiments 
expressed by the hon. Minister because this is 
how the call of the people, the people and the 
masses are groaning. So, to take any political 
advantage out of heavy and crushing price 
rise, will be a sin against poor people, against 
humanity as a whole. However, Sir, I would 
now make a few points and hope the hon. 
Minister will give us cogent reply, which will 
at least help us to appreciate, and understand 
the problem. 

Firstly, Sir, as soon as he took over the 
ministership, I had made a point and did not 
agree with his suggestion that the sugar price 
will remain static at Rs. 6. I asked him 
subsequently, would you assure that it will 
not reach Rs 8 a kg-? He said: I think it will 
not reach Rs 8 a kg. But now I think the 
saturation point has come and it has already 
crossed the level of Rs. 8 in the retail market 
and God knows, whether it will reach Rs 12 
or Rs.   15 by October. 

Then, with regard to the price rise, the 
Minister must now appreciate that it is not a 
party affair because there is a widespread 
rioting, law and order problems are created in 
the district from which hon. Jagannath Rao 
Joshi comes and about four to six persons 
were killed. Heavy toll has to be paid for this 
and God alone knows how far It will spread. 
Therefore, unless some> drastic measures are 
taken, 

this problem cannot be taken care of or the 
laissez faire economics cannot be practised. I 
am not for taking over of everything because 
I know we cannot manage, we do not have 
managerial inputs, but some view, what you 
call commodity to commodity basis, could be 
taken. 

Here, Sir, I am not going into the indices 
published by the Reserve Bank. They have no 
relevance also because the indices are 
increasing day by day. Two days back my 
wife purchased some material because she 
iately joined me, came to Delhi on 31st July. 
Some material had to be purchased. She said 
that she wanted to go to Super Bazar and the 
INA market. We made some purchases and 
these are the prices, these are the bills, and 
these are the figures in the retail market of 
Delhi. Sir, I would draw your attention to 
only two or three items as j do not want to 
take time of the House. Soap: Here the 
Finance Minister and the Civil Supplies 
Minister stated that the soap prices will not 
increase, on the contrary, they would 
decrease. But, Sir, here are the bills for the 
soap purchased. From the bills I can see that 
the soap prices have also increased. Hamam 
soap was Rs. 1.90; now it is Rs. 2.10. Cinthol 
is round about Rs. 4. Pears soap—nobody 
uses it; so I do not bother about it. Coconut 
oil tin was Rs. 22.80 in the Super Bazar and 
Rs. 25.50 In Darya Ganj. In July, Sir, it was 
Rs. 20. I am only quoting three instances 
here. I have got the bills with me. Masoor 
black was Rs. 4 in July. In Super Bazar it is 
Rs. 4.40 and in Darya Ganj Rs. 4.45. Chana 
Dal was Rs. 3.75 in July. In the Super Bnzar 
now it is Rs. 4.35; and in Darya Ganj it is Rs. 
4.40. Alongwith this, he will be surprised to 
know this. I do not know whether he has en-
quired about it or not. He says there is a 
Control Cell. Here is the latest report from 
Sangli. We in our party have got an 
organisation which goes into the  market  and     
examines the 
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weight and the rates. This report shows that 
Rin soap which was Rs. 2.30 is now going to 
be sold at the same price but the weight has 
been reduced from 135 grams to 125 grams. 
This is one example which we have found 
out. Swastik detergent was previously being 
marketed as 180 grams. Now it is being 
marketed at the same price but the contents 
are 160 grams. Lux was previously 100 
grams; now it is 30 grams. Detergent 777 was 
180 grams: now it is 170 grams. So, a 
reduction in weight nas taken place so far as 
these articles are concerned. 

I would like the Minister to take a serious 
view of this reduction in weight on the part of 
the manufacturers. Sir, I would like to make a 
suggestion. It is not for him; he is a Minister; 
it is for the Government, particularly the 
Prime Minister. Here is a Minister without 
any authority whatsoever, T do not understand 
what the Civil Supplies Ministry is. I just had 
a talk with him. I asked him: "Can you 
procure?" He said, "No, I cannot procure". 
"Then what are you doing?" "I am 
monitoring''. What type of monitoring he is 
doing? He is doing a clerks job of writing 
down the rates available in the markets and he 
has no power of allotment. He has nothing to 
allot, except some imported goods which 
have got nothing to do with the domestic mar-
ket and the rural market. For heaven's sake, I 
would request the Minister to place our views 
before the Pnme Minister. It is not for giving 
him wiy powers as a friend of mine, but it is 
for giving powers to the Civil Supplies 
Ministry. 

SHRI BHUPESH GUPTA (West Eengal): 
How can he do? He cannot do very much 
because at the source things are there. 
SHRI ARVIND GANESH KUL-KARNI: 

What I am suggesting is that _ unless 
procurement and distribution ^are the functions 
of a complete Ministry by itself, nothing can be 
done. The usual reply come that we should 
strengthen the consumer movement etc.    This 
is all a tall talk.    He also 

belongs to a rural area; we all belong to rural 
areas. We know what type of public 
distribution system is there. It is not 
functioning as it should. You may increase 
the number. Quantitative increase can be 
made but qualitative increase requires some 
sort of a different approach and for that 
purpose at least the essential commodities 
have to be procured and they shouuld be 
taken over by the Government from the 
manufacturer. That was my suggestion 
previously also. For the last five or six years I 
have been making this suggestion, also when 
Mr. Dharia was donning your Ministry, that 
unless 30 to 40 per cent of tnese commodities 
are allotted by the Government for the public 
distribution system, no public distribution 
system can make any worthwhile impact. 

Sir, I have got two or three points more. I 
am aware, Sir, that you are in a hurry, but I 
cannot be. T have to put forth the views of 
my party and  peoples   views  also. 

MR. Deputy CHAIRMAN; Please make 
your point. 

SHRI ARVIND GANESH KUL-KARNI: 
I am not making any political speech. If that 
were the case and if just like my friend, Mr. 
Kalpnath Rai, I had to do bombarding I 
would not have taken time, T am not inte-
rested in making such a speech, I am 
interested in that I should help the 
Government bring down the prices. 

MR. DEPUTY CHAIRMAN: Please put  
your  question. 

SHRI ARVIND GANESH KUL-KARNI: I 
want to suggest that strengthening of the 
consumer movement along with 
strengthening of Consumer Councils is 
necessary. I have become a member of the 
Consumer Council of India. What is the 
mechanism with the Government of India in 
his Ministry to strengthen the Consumer 
Councils and the consumer movement 
through which they can educate people about 
adulteration, shortage in weight, qua- 
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lity and so on, particularly ladies who do the 
shopping mostly because menfolk go for 
work and many times it is the ladies who go 
out for shopping? Unless these Consumer 
Councils, at the district level also, are 
encouraged, the schemes of the Civil 
Supplies Ministry cannot make any 
worthwhile impact. 

Sir, about buffer stocks I mentioned last 
time also. His Ministry must have some 
authority to create buffer stocks in items like 
sugar, oils and certain other strategic essential 
commodities. Then, Sir, sometimes there, is 
over-production of certain items like onions, 
etc. But where are the godowns or cold 
storage facilities for such items? The Minister 
may say it is the Agriculture Ministry's job, 
but since his is the co-ordinating Ministry, he 
must take some initiative in drawing up an 
integrated plan for the storage and supply of 
such materials. 

Sir, he last point which I want to make is 
that prices have risen. It is no use blaming the 
Janata Government or any other Government. 
Now the baby is in your arms. You promised a 
stable Government and stable prices. But 
actually all your promises have no relevance 
today and peopie understand what type of 
prices they have to pay at present to live. 
There are many sorts of things and I do not 
want quote them all here. But the most 
Important point is, this price rise, apart from 
hurting the poor and the middle class people, 
is creating law and order problems.. Par-
ticularly for sugar—that is what I told him 
about—you should make some commodity to 
commodity ap-v proach whereby sugar which 
is now with the traders is immediately taken 
over and sold at Rs. 6 a kilo. You have given 
imported sugar for the Bombay market and 
there it is sold at Rs.6 a kilogram. But in the 
rural areas no imported sugar is available. 

The Agriculture Minister had sta 
ed that nothing has been given to tr 
soft drink manufacturers, but we ai 
very sure and I want to be categor: 
cal about it. You have not given i 
1 know, because you cannot allot any 
thing. But industrial users like Camp 
Cola and Parle have been given an 
they have been misusing it; they hav 
Dot even reduced the prices. Bi 
it is a political favour. In the cor 
text of the la\sr problem th price rise is very 
staggering and i trill be in the best interests 
of th Government that prices are brough 
down. 

SHRI VIDYA CHARAN SHUKLA Sir, I 
am very grateful to the hon Member for 
having given some constructive   suggestions.   
We  shall certainly take them into  account 
whilt we take the corrective measures froir 
time to time. About sugar, we always 
respectfully   hear   his  views   because he 
knows a lot about this particular commodity.  
Therefore,  while we are trying to tackle the 
difficult situation, we shall   certainly  try and 
see  that the sugar prices do not rise beyond a 
certain  figure even if we have to take very 
strong measures.     We are prepared for it. 
We are already talking  steps  to see  that   the  
prices  of sugar and other things like 
khandsari and  gur, which  is consumed by 
the weaker  sections     and   in   the    rural 
areas—all these three items fall under the 
category of the sugar sub-group 
commodities—are brought     down by taking 
heavy action against the hoarders and the 
blackmarketeers. 

About the functioning of the Super Bazars, 
I have taken note of the information the hon. 
Member has given. I will check on it. I am 
glad to hear from him that at least in the 
Super Bazars the prices are less than what 
they are in the open market. There are two 
categories of soaps, as you know, the cheaper 
variety and the costlier variety. I am not sure 
whether Cinthol falls into the cheaper variety. 
Hamam, according to my present in- 
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formation falls into tne cheaper variety. Therefore, 
the price rise there is uncalled for. We will look 
into this. 

About the Consumer Councils, I entirely agree 
with the hon. Member. We propose to give these 
particular bodies, which were neglected during the 
last threa years, a great encouragement and we 
want to use these organisations, to build up a 
strong consumer resistance movement in the 
country. We know the limitations. In the rural 
areas, where there is a big and widespread 
population, such resistance movements are hard to 
generate. But wherever we can generate this kind 
of consumer resistance— and a strong consumer 
resistance at that—we shall go all but to help them. 
Whatever help this Council wants, we shall give. 
We have asked them to give their requirements and 
we shall do our best to help them so that they can 
organise a big consumer resistance movement in 
the country. 

Buffer-stocking is done by various bodies like 
the Food Corporation of India, NAFED and a few 
bodies like them. But I agree that now that the 
Civil Supplies Corporations have been formed by 
the various States, they should also in some nodal 
points do buifer-stocking of essential commodities 
so that they do not have to depend entirely on the 
monthly issues by the Food Corporation of India 
and other all-India bodies. This action we have ta 
ken, and I hope this will produce rs (suits in future. 
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SHRI BHUPESH GUPTA: i am very glad 
that you said that non-developmental 
expenditure should be cut.    I think you have 
said that. 

SHRI VIDYA CHARAN SHUKLA: What 
I have said was 

SHRI BHUPESH GUPTA: Will you ask 
your Chief Minister of Karna-taka not to ride 
or use a Mercedes Benz car at a cost "of Rs. 6 
lakhs? r think If Prime Minister Mrs. Indira 
Gandhi can travel—or you—in the Hindustan, 

Shri Gundu Rao can also ride a Hindustan 
and not a Mercedes Benz at a cost of Rs. 6 
lakhs. 

SHRI VIDYA CHARArT SHUKLA: The 
limited point I was making was that tlie 
expenditure"" under public distribution was 
being taken as non-developmental civil 
expenditure. Now we have already moved 
into the matter to make it part of the Plan and 
take it as a Plan and development activity and 
not as a non-plan activity. 
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SHRI BHUPESH GUPTA: Sir, I realise' 

when I ask questions that much of the subject 
is not within his authority. He is concerned 
with civil supplies. But the causes for the 
price rise are to be traced almost in all other 
spheres of life. 

I am glad our Finance Minister— super—
complacent Finance Minister— is here. Sir, 
according to him, nothing is rising very much. 
After the Budget, only marginally, here and 
there, certain items have been affected. The 
items on which he has put taxes in. his Budget 
are absolutely free from the price rise. Sir. i 
had a better opinion of Shri Venkataraman. I 
have known him for many years1 and he is a 
knowledgeable person. All I say is that his 
Budget policy, }n the whole scheme of his 
Budget, has a negative impact on the prices, 
that is to say, it is pushing up the prices 
irrespective of whether a particular item has 
registered a higher price or a lower price. The 
trend is one of growing .inflation,   escalating   
inflation. 

Now, Sir, in the last financial year, 
according to the wholesale price index, 
inflation was 20 per cent. It appears from 
whatever material we have collected from 
various sources, including his sources, that 
this year inflation ,is likely to be at the rate of 
30 per cent. During the first few weeks of this 
calendar year, the prices rose by 32.7 per cent. 
In the post-Budget period, the prices jumped 
up by 12.2 per cent. Since the presentation of 
the Budget, our calculation is, on the basig of 
the material that we get from the Government 
and other sources, that it has increased by 
more than five per  cent.    This is since the 
presen- 

tation of the Budget in June last. Now, Sir, 
this is the position. Here, Sir, I must point out 
that the middle class is particularly hard hit. 
According to the studies that we have mude, 
on an average, a middle-class man has to 
spend Rs. 55 to Rs. 60 per month more than 
what he was spending immediately before the 
Budget to maintain his pre-Budget standard of 
living. Now, these are gathered from the 
economic data and many papers have also 
written on this subject. Now, Sir, what I find 
is that the essential commodities, commodities 
of common consumption, are constantly 
registering rises in their prices which hit the 
common man. This is one of the most 
disturbing features in the present inflation. 
But, so far, no step has been taken. One of 
your election slogans was that you would hold 
the price line. But exactly the opposite you 
have done; exactly the opposite is happening. 
The price rise is unprecedented now except 
for one year during the whole of the last two 
decades. This inflation is unprecedented and it 
is at an unprecedented rate. This is a strange 
thing. Now, Sir, I need not go into suger and 
other things. But I will give my suggestions. 
Middle-class people particularly and all the 
other sections are hit at the same time. But, 
paradoxically, Sir, the jute growers and the 
farmers are losing. The jute prices have 
collapsed and you can understand what will 
happen to them. Now, you have given here the 
export duty on turmeric. The turmeric prices 
have collapsed and you have put Rs. 2 per kg. 
or so as export duty or Rs. 200 or so per 
quintal. That you should have avoided. What 
i^ now need is that physical possession of the 
essential commodities should be there. How 
do you do that? It has been stated very clearly, 
and earlier also—I repeat —that without 
physical possession you cannot ensure 
supplies. Without physical possession, how 
can y°u ensure supplies? And that can be done 
by two ways: First, by nationalising certain 
essential commodities. Why textiles should 
not be nationalised?    Why    sugar    should    
not    be 
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nationalised? Why can't these be nationalised 
so that you can have physical possession? Sir, 
the standard cloth production has gone down 
and the superfine and finer varieties of cloth 
have been produced to make super-profits by 
the big mill-owners. This is number one. 
Then, secondly, commander all the stocks 
from such industries in order to distribute 
them. These are the two essential things. 
Sugar and textiles should be nationalised. 
Nationalisation should take place. But they 
will not do that. (Time bell rings)     I am 
finishing, Sir. 

Then, Sir, deficit financing is there. You 
have  to curb  deficit    financing. You  have  
said  that   deficit  financing be   of the   order   
of  Rs.   1,400 crores.     It   never   happens.     
I  think deficit financing would be  well over 
Rs.   2,500   ci'ores.    Then,   distribution 
through fair price shops:    It is a myth now.   
Now, Mr. Dharia did not work it   out.    We   
had  been   hearing  that within six months it 
would have been dons.    But nothing   has    
been    done during the entire Janata rule.   
Today vigorous   efforts   should   be   made  
to improve the distribution system; that has   
become  a   myth.    The     number needed is 
more in the villages and in the towns.  
Popular committees should be attached to the 
distribution centres or shops.    That is very, 
very important. Money supply shottld be 
checked. These are the causes which have 
given rise  to price rise.      Ostentatious ex-
penditure by the Government must be cut.    I 
gave you one example,    i can give    you    
many    examples.    I was shocked when I 
read the Karnataka Chief Minister.. .(Time  
bell rings). 

MR. DEPUTY CHAIRMAN: Please 
conclude. 

SHRI BHUPESH GUPTA: That way, 
Government cannot set an example by not 
cutting out non-essential and non-
development expenditure. Sir, it should be 
seen that credit is being diverted, even now 
by the public sector banks through various 
industries and others for speculation, pro-
fiteering  and  hoarding.    This can be 

found out. They believe in God. I think that 
should be realised.. (Time bell rings). Now, 
these are some of the measures Government 
should take. 

Sir,  you have rang the bell.    I do not wish to 
say very much,   i would only like  to   say that,   
as  Mr.   Kalp Nath  Rai has expressed the   
sentiment and others have expressed, unless the 
economic  policies    are    changed,  the Civil 
Supplies cannot do much.   Their job is like that 
of a postman to deliver letters.    To  some    
extent,    they responsible,    of course,    i have 
mentioned the public distribution system. But if 
you do not strike at the source, prices cannot 
come down.    Mr. L. K. Jha and many others 
are demanding more   and  more doses  of 
concessions to  monopolists  and    my    friend, 
Mr. Venkataraman,  is yielding to them— 
yielding to them.   Now, the philosophy of the 
Government seems to be to give more    and     
more   concessions.     The Prime Minister 
wants  increased production.    Well, Sir, 
production should be increased.   But we have 
seen, when production has reached the peak 
level as   in the   case  of  food,  prices  have not 
gone down.    We are punished if the    
production    increases;    we    are punished if 
the production goes down —because of the 
economic    structure and the situation. 
Therefore, I suggest that    the    basic    policies    
should  be changed.    Sir, he has made an 
appeal. That is  a  very interesting appeal.. .. 
(Time bell rings)  I also appeal that let us  rise    
above    party politics.    I appeal   to   all   hon.   
Members to cooperate    with    the    
Government    in tackling the problem of price 
rise with determination. 

Then, Sir, may I ask the Government to 
disengage itself from the growing and 
deepening commitments to monopoly capital. 
If you liberate yourself from the clutches of 
the big money and monopoly capital, 
hoarders, profiteers who are very much 
crowding around you now, I think the co-
operation will be fruitful, otherwise'— Mr. 
Venkataraman and Mr. Shukla, how can I 
cooperate when you are surrounded on all 
sides by the monopolists, and when you are 
embracing 
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them, kissing them, hugging them, giving 
them concessions.. (Time bell rings). This is 
why I say that you should liberate yourself. 
Then you will get cooperation and you will be 
able to build something. 

I am very sorry if I have hurt anybody's 
sentiments. I have always used a very 
amorous word—and very amorous people 
they are, I think. (Interruptions) 

SHRI VIDYA CHARAN SHUKLA: Sir, 
we are not at all hurt by what the hon. 
Member has said, because he has made a very 
constructive contribution to this Calling 
Attention by giving very good suggestions, 
and what he has said about the middle class 
and the exploited class is true. I accept, in the 
light of what Kaip Nathji had to say earlier, 
that these are the sections which are the 
hardest hit. 

SHRI BHUPESH GUPTA: All sections. 

SHRI VIDYA CHARAN SHUKLA: These 
are particularly the hardest hit sections, and 
our first attempt should be to ameliorate their 
condition. About the popular committees, we 
have taken a decision that in the new control 
mechanism and the public distribution system 
that we are devising, popular committees, that 
is, committees which are non-official, will 
have the predominance. That means the 
committees in which the non-officials will 
have the oredominance. They will have a very 
important role to play in this system. We hope 
that we will have the cooperation of all the 
opposition parties who are interested in 
constructive politics. The public distribution 
system, as I have mentioned earlier, had to be 
revamped completely and has to be put on a 
permanent footing for which we have already 
made a public commitment. About the 
economic policies, etc., which the hon. 
Member into refered to, i think will be best 
dealt with by the Finance Minister when he 
replies 

to the Finance Bill probably tomonow. 
Therefore, I would not take the time of the 
House on this.    (Interruptions) As far as the 
last point of the hon. Minister  is concerned, it 
is quite interesting.   I must say that i have been 
here  in  Parliament  for  the   last   22 years and 
I  have seen most  of the people going around.    
But  as far as the people in authority are 
concerned, for the last 14 years, since 1966 
when Mrs.    Gandhi    came    into    power— 
before that I was not in Government and, 
therefore, f am not able to say anything about 
that—I would say that no   black-marketeer   or   
hoarder  has been encouraged by the Prime 
Minister or  by  any  of us.    Therefore,  if 
somebody   says  something     of     that kind   
.   .   . 

SHRI BHUPESH GUPTA: 
Wanchoo Committee report came during the 
prime ministership of Shri-mati Indira 
Gandhi. 

SHRI VIDYA CHARAN SHUKLA: If 
somebody saying anything like that has 
definite information, I would be very happy if 
it is passed over to us. I would see that 
corrective action is taken. From the side of the 
Government and from the side of the Minis-
ters of the Government, there would never be 
any encouragement to these people and we 
would certainly have no connection or any 
sentiment for these people. We want to put 
them down as firmly as the hon. Member 
would like us to do. 

SHRI SYED SHAHABUDDIN (Bihar): 
Mr. Deputy Chairman, Sir, I would like to 
draw the attention of the hon. Minister to the 
fact that not only has the price rise or its 
monthly quantum reached unprecedented pro-
portions, but in fact the price rise is now 
taking place at an accelerated pace which is a 
dangerous signal for the economy. In this 
connection, I would like to refer to the 
statistics relating to the period from say 
January, 1979 onwards when the rate of rise 
every quarter has been larger than in the 
preceding quarter. Mr. Deputy Chairman, the 
rise in prices is not a limited phenomenon, 
limited to 
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any region or limited to any particular 
commodity 0r group of commodities. It isi in 
fact, a nation-wide phenomenon and covers 
practically all items of mass consumption. I 
am sorry to point out to you, Mr. Deputy 
Chairman, a statement attributed to the 
Finance Minister that in the case of 
commodities the price levels have stabilised. 
That is not a fact, at least as it appears from a 
perusal of the daily newspapers. It appears to 
me that the last budget has injected a fresh 
dose of inflationary potontial into our 
economy. We have, of course, the imported 
inflation and we have an infinite capacity for 
administrative mismanagement. We have the 
political vested interests which go on 
operating whichever party be in power. We 
have also, I am sorry to say, the ethos of our 
society in which making a quick buck, 
profiteering, is sometimes considered to be a 
part of one's dharma. Despite all this, we have 
placed sufficient powers in the hands of the 
Governmentt through the Essential 
Commodities Act and through the Act for 
detaining black-marketeers that was approved 
this year. I am afraid—I do not have any 
statistics to show that the powers vested in the 
Government have been utilised. I would, 
therefore, like to ask the Minister to give us 
some specific information about the extent to 
which these powers which the Government 
had taken with great fanfare, have been 
utilised. Secondly, i would like to know 
whether the credit policy is being manipulated 
in a manner so as to reduce the field of 
operation for blackmarketing and hoarding in 
these essential commodities. We have already 
spoken enough in this House about building 
up the public opinion against scarcity and 
against price rise. The consumer movement 
has to be strengthened. I would suggest that in 
every mohalla and in every village we ought 
to have mohalla or pan-chayat committees to 
supervise the working of the public 
distribution system. About long-term solution, 
I will take lust one minute. Personally I have 
come to feel that our present 

approach is inadequate and is bound to fail. 
Our present approach consists in controlling 
retail distribution partially and leaving 
wholesale distribution convoletey free and 
unlimited, uncontrolled and unregulated. I 
would suggest to the Government and I would 
like to have the views of the hon. Minister on 
this point whether it will not be worth-while 
for the Government to control the wholesale 
distribution of all essential commodities of 
mass consumption, in fact, if necessary, to 
nationalise it and then to leave the retail 
distribution completely free because I see that 
the mischief is really being done at the level 
of hoarding at the whole sale level. And I 
would suggest that while the retail trade is left 
free, at the same time, the co-operative 
movement can, of course, be given a new 
lease |of life so that it can compete with the 
retail trade and try to keep the limited 
capacity of the retailer to make mischief or 
play mischief with the economy also at bay. 

Therefore, to sum up, Mr. Deputy 
Chairman, Sir, I would like to know to what 
extent the powers under the Essential 
Commodities Act are being utilised to curb 
blackmarketing and scarcity, to what extent 
has the Government used the fiscal powers 
and the credit policy in controlling this price 
movement, and finally what does the 
Government suggest as a long term solution 
to this problem because, many a time, we in 
this House, almost once in a week or twice in 
a week, have been discussing this problem. 
Of course, the most emphasis is ever on sugar 
but we know that our cup of bitterness as a 
citizen is absolutely full and who will pay the 
price everybody knows. 

SHRI VID^A CHARAN SHUKLA: Sir, the 
hon. Member is quite right in saying that the 
inflationary pressures that started from 
March, 1979 have gone almost unabated since 
then. We have now started the measures 
which, we hope, will be able to stall this 
pressure. But, as the hon. Members would 
understand, this will bound to take a 
little'time. As far as the powers that are 
available to the Gov- 
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[Shri  Vidya  Charan Shukla] eminent for 
controlling the hoardei's and   punishing   the    
blackmarketeers and other anti-social 
elements in the trade   are concerned,  it is  no  
doubt that the  State     Governments     have 
launched  'thousands   of   prosecutions, ^ose 
about 60,000 to 70,000 have been launched 
but most of them have come to naught by the 
utilisation of various   loopholes  that   are   
available in  otherwise quite a    stringent    
Act and quite a comprehensive Act.   And we  
propose to  plug these  loopholes, and in a 
very short time we will be coming forward  
with an  amendment to this Essential 
Commodities Act so that this Act can be 
utilised with  a greater  effectiveness and 
properly to bring to book all these people who 
are indulging   in    anti-social       activities 
Sir, the preventive detention provision that is 
available to us has been used in many cases.   
In some case-s, in good many cases, people 
were let off by the advisory boards.       But,    
at    present, there  are  134  such persons  
who  are under detention because of many 
activities which are not only against the 
nation's interest but which are really 
destroying   all  the  economic   benefits that 
we are offering to the people    I am glad that 
this point    has    been touched   upon   by   
the  hon.   Member about  the wholesale 
trade.    There is no doubt and it is absolutely 
correct to  say that if we take care of only 
public distribution system and let the 
wholesale    trade    completely  free,  it will    
certainly    not succeed.    It    will create all 
kinds of problems and the problems   that   
we   are   facing   could never be solved just  
by making the public   distribution   sysftem   
efficient. To make it efficient and make it 
good and  make   it worthwhile   is   a  good 
thing    by    itself.        But  we     must 3 p. 
M. 
also do something about the wholesale 
distribution system. We have already taken 
steps in this regard and the hon. Member must 
be knowing that various States have set up 
civil supplies corporations. These civil 
supplies corporations are increasingly taking 
over the wholesale trade in essential com-
modities. The various co-operative bodies 
under the NAFED... 

SHRI SAYEED SHAHABUDDIN: Why 
can't we have a Central civil supplies  
corporation? 

SHRI VIDYA CHARAN SHUKLA: Well, 
if that is necessary, we can have it. Civil 
supplies and public distribution is monthly a 
State item. If it is necessary to have an apex 
body at the national level, -we shall certainly 
consider it. But, for the time being, the State 
civil supplies corporations and many co-
operative bodies like NAFED and NCCF. 
National Consumers Co-operative Federation, 
and many such bodies are engaged in more 
and more handling the whole-sale part of the 
civil supplies and essential goods and we want 
to give further encouragement to this move 
that has already taken place so that the public 
distribution system right from top to bottom is 
properly organised. About credit squeeze etc., 
I have already mentioned in my main 
statement and I hope that it will produce the 
desired results in future. 
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SHRI JAGANNATHRAO JOSHI: Please 

tell me, what is the local consumption? 
SHRI VIDYA CHARAN SHUKLA: The 

local consumption is certainly much more 
than 39 lakh tonnes. It is not less than 39 lakh 
tonnes in the country.  . Hence, we have.... 

SHRI JAGANNATHRAO JOSHI: I 
myself have quoted. It was 50 lakh tonnes. I 
gave the production figure of 58 lakh tonnes. 
It means, we have eight lakh tonnes.    
(Interruptions). 

MR. DEPUTY CHAIRMAN: You have 
quoted your information. Now, let him give 
his information. 
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SHRIMATI RAJINDER KAUR 
(Punjab): Only one thing I want to say. 
Let the Minister listen to all the speakers 
and then he can reply at the end, so that 
the time of the House is saved. 
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MR. DEPUTY CHAIRMAN: Mr. 
Lepcha, please put one or two questions 
only. Everything has been covered. 
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Refugees should be directly involved and 
associated in the process of negotiations and 
be a party to the de. cisions. Otherwise, it is 
apprehended that refugees will be thrown out. 
Similarly, the representatives of minorities, 
religious and linguistic, should also be 
involved in the, process of negotiations and 
decisions. I would urge upon the Government 
to immediately amend the Citizenship Act, 
1955 and the Constitution of India to give full 
citizenship rights to the refugees. 

REFERENCE TO THE REPORTED 
UNFAIR DISTRIBUTION OF ALU. 
MINIUM BY THE PRODUCERS. 

REFERENCE TO THE NEED FOR 
INVOLVEMENT OF REFUGEES IN THE 
MATTER OF NEGOTIATIONS ABOUT 
THE FOREIGN NATIONALS  ISSUE  IN  

ASSAM. 

SHRIMATI PURABI MUKHOPA-DHYAY 
(West Bengal): Sir, since there are three minutes 
only, I would like to read out the thing. 

Negotiations by the Chief Minister of Manipur 
with regard to the Assam agitation are reaching a 
final stage. The agitators have dubbed the refugees 
as foreign nationals which certainly is absurd. It 
contravenes all the solemn pledges given by 
national leader Pandit Jawabarlal Nehru at the time 
of Partition as Prime Minister in both Houses of 
Parliament and outside about giving citizenship 
rights to the refugees. 


